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Central Administrative Tribunal
Principal Bench^ New Delhi#

0. A.Ne. 1085/95

New Delhi this the 27th day ef September, 1995.

Hen'ble Shri B,K, Singh, nember(A)

Shri Chander Pal,
S/e late Shri Bhim Sain,
R/e Wr.Ne.E-335, Kidwai Nagar,
Hew Delhi. Applicant

(threugh Sh. Deetendra Bharduaj, advecete)

versus

1. Unien ef India,
threugh its Secretary,
Ministry ef Heusing & Urbaf>
Oevelepment,Nirman Bhauan,
Neu Delhi*

2* The Chief Engineer,
Central Public Werks Department,
Nirman Bhauan,
Neu Delhi*

3, Executive Engineer,
Delhi Central Zene-XI,
C.P, u«D., I.P. Bhauan,
I.T.O., Neu Delhi.

4, The Estate Office,
Nirman Bhauan,
Neu Delhi. Respenaents

(threugh Sh. M.K, Gupta, advecate)

ORD£R(OKaL)
delivered by Hen*ble sh. B.K, Singh, MemberiA)

Heard the learned ceunsei fer the parties.

In the light ef the latest ^au laid deun by

the Hon'ble Suprepe Ceurt in case if L.I.C. ua. Aaha

Rarochandra Ambekar (1994(1) scale P.748), the ceurt

is net cempetent te issue any direct ien te the

respendents fer making an appeintment en cempass ien ate

ground. In case ef severe financial hardship, the
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applicant is expected te appreach the cempetent

autherities stating his case fer a cempasaienate

appeintment. The cempassienats appeintrnent is te

be made enly en greunds ef indigent circumstances.

It is fer the applicant te shew that he is in indigent

circumstances and deserves cempassienate appeintrnent.

In case ef L*I.C. Ws, Mrs, Asha Ramchandra Hmbekarisupraj

it has been held that the ceurts are net te be guided

by their instinct and impulses but have te be guided

by the leyic ef law which is the epiteme of a'' "» wisdera.

The ceurt sheuld net issue a directien te the respendent^

te make appeintrnent en cempassienate greund. In the

light ef the law laid dewn by the Hen'b^e supreme C»urt,

this applicatien is dismissed as miscence ive d. Heuever^

this will net be a bar fer the respendents te censider

the case ef the applicant en merits.

/vv/


